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IN IHE CEA 111.,4„ 	 vE i.tlBUv,  ABAJ Bd\iCH 

  

i.,11aha bad Jated this 04th d ay of July,  2000 

Ci vi 1 	tept_ 1-e ti rte,  iVo, 55/1998 

in 

Uri ginal jpplicati en 1\2 0. 1005 of 1999 

strict    

Hon! bl e 	Jus ce• 

.cienUle air. Ad.  

ki.am rrakash Singh son of shri dam ,.\1,1resh 
te tired o shed , rratarlgarh, 

510, ishal asi Line, Neta Hgar, Kydoanj, 
i%liehabad. 

(Sri dakesn Verma, 'Advocate) 

• • • • 

Versus 

snri 1.$. *rand ey , 
the 	si on al al lAry ay ,:iPnager, 
Northern riailway,  , .L.uckn 4V. 

( 	1-1-  a shan t Ma thur , Alyce qte) 

,e ti tii .)ner 

	 cs--;Ji temner 

.ByHcntJj1e 	)- u 	ce 	vt,,Li 	(.„  

sri 	Verma, Counsel f or the appli can t, 

Sri krashant 	thur, counsel f or the rest ond en ts , 

Heard counsel for. the par ti es and perused the record . 

2. 	It is not di sputed tha t the am ount had been 

p aid to the peti ti oner of  ter cal c ul a -Lin o 	runnin g 

all OaanCe, I c has been submi tted by the counsel f or 

the a ppli cant tha t the petitionerr I s en ti tl ed for  

sane m ore am ount and benefi s should have been 

co u-t-ed fr cm 1-10-1982  whereas it has been calculated  

fr 411 5-5-1983. in Our opini ca since s ubs tan ti al 



— 2 — 

c 9c1 	ce has been dcne, no case for contempt has been 

madek,Uon tempt proceeding is dropped. N oti ce issued 

to the c termer is di sc barged. 

2. 	Hov:ever, it shall  be open to the a pfr lic ant to 

ake an 	c a ti 	before the aNp;ropriate authority 

to point out mi sLak es, who shall calsi der and decide 

t• 

ceN. \)y, 	e 
the same 	 v-. 

Vice chairman .ember ( 


